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' JUDGEMENT (Oral)

{Delivered by Sh.P.K.Kartha, Hon“ble v.C.{J}

The  spplicant who is present in parann states
that he would like to withdraw the present anplication
a% 1t has bheoome infroctuous. In the main application
he had challencged the order of transfer from Shahdars
o Jagadhed. He complisad with the order of transfer
but. he has  been  brouaht Back to Celht in 1884, in

these ol revmstances, the applicetion is di snased of ag

having bavome infroctuous.
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